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 traders  and  smugglers  from  the
 neighbouring  States  and  also  from
 Rajasthan  rushed  into  the  area  and
 started  their  operations  with  the  ob-
 ject  of  securing  the  precious  material
 and  becoming  rich  quickly,

 Real  ‘ruby’  may  or  may  not  he
 available  in  the  Tumkur  villages  but
 ‘ruby  corumdum’  which  4s  also  semi-
 precioug  and  valuable  as  an  indust-
 rial  abrasive  is  reported  to  have  been
 obtained  in  considerable  quantities  as

 a  result  of  feverish  digging  opera-
 tions  financed  by  the  smugglers.  It
 is  also  reported  that  in  these  villages,
 land  owners  stuck  deals  with  these
 traders  and  allowed  the  illegaj  min-
 ing  to  go  on  in  their  lands.  In  this
 process  several  middlemen  alsg  got
 rich  and  the  State  hag  been  deprived
 og  huge  and  unestimated  amounts  of
 royalties.

 As  usual,  in  all  such  illegal  opera-
 tions,  this  trade  hag  been  thriving
 without  being  noticed  by,  the  police.
 It  is  only  after  the  nefarious  trade

 ‘went  on  for  quite  sometime,  the
 department  of  mines  and  geology

 woke  up  and  informed  the  police  for
 checking  the  illegal  trade.  But,  by

 “then,  the  smugglers  with  their  rich
 booties  crossed  over  to  other  _  states.
 Raids  conducted  on  the  premises  of
 the  illegal  miners  revealed  traces  of
 excavated  corumdum,  besides  huge
 stock  of  mining  implements.

 The  Minister  of  Stee]  and  Mines  is
 requested  to  take  urgent  action  to
 depute  teat,  of  geologists  and  other
 mining  specialists  to  conduct  surveys
 in  the  Tumkur  villages  regarding  the
 availability  of  ‘tuby’  or  ‘ruby’  corum-
 dum’  and  take  necessary  step,  for  the
 excavation  of  the  mines  there  if  traces
 of  the  precious  material  are  found.
 Also  investigations  should  be  carried
 out  into  the  illegay  mining  activities
 of  traders  and  land  owners  in  these
 villages  and  penal  action  should  be
 taken  against  those  found  guilty.

 a)  PROSIEMS  OF  SMALL  SCALE  UNITS
 iy  Weer  Bruaan  ENGAGED  In  MANUFAC
 TURE  OF  UTENSILE  AND  SURGICAL  INSTAU-
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 (Jadavpur);  Sir,  verioug  small  scale
 Units  in  West  Bengal  which  are  enga-
 ged  in  the  manufacture  of  utensils,
 surgica}  instruments  ahd  algo  in  fab-
 rication  are  suffering  from  considera-
 ble  problems  in  obtaining  supply  of
 stainless  steel  rolled  sheets  ag  8  result
 of  which  production  of  such  small
 scale  plates  are  manufactured  by
 Durgapur  Alloy  Steel  Project  which
 are  gent  to  other  parts  of  the  country
 for  re-rolling  purposes  and  the  rolled
 sheets  are  thereafter  re-transported  to
 West  Bengal  which,  amongst  other
 thing,  means  extra  cost  as  well  a8

 delay  in  supply  apart  from  inadequate
 availability.

 To  meet  the  situation  an  application
 for  industrial  licence  for  the  manu-
 facture  of  stainless  steel  and  cold  rol-
 led  sheets  in  the  joint  sector  has  been
 made  by  the  West  Bengaj  Industrial
 Development  Corporation  in  February
 1979,  The  Ministry  of  Industry,  Gov-
 ernment  of  India,  has  acknowledged
 the  receipé  of  this  application  and  is
 reported  to  have  forwarded  the  same
 to  the  Ministry  of  Steel  for  examina-
 tion.  The  cost  of  the  project  has
 been  estimated  at  Rs.  65  lakhs  for  a
 capacity  of  800  tonnes  per  year.  The
 project  is  proposed  to  be  set  up  at
 Kharagpur  in  the  district  of  Midna-
 pur,  West  Bengal,  which  ig  an  inds-
 trially  backward  area,  In  view  of
 the  great  importance  of  the  project,
 I  urge  upon  the  Government  of  India.
 and  particularly,  on  the  Minister  of
 Stee]  and  Mines,  for  early  clearance
 of  the  project  s  that  it  may  be  imme-
 diately  taken  up  at,  hand  for  meeting
 the  urgent  requirements  for  raw
 materials  of  several  small  scale  units
 including  those  in  joint  sector.

 (ili)  LAVisa  EXPENDITURE  on  SYMPOgIA
 ORGANISED  IN  DELHI  aT  VARIOUS

 HOTELS

 डा०  राम जों  सिह:  (भागलपुर):  यह
 देश  के  लिये  गम्भीर  चिन्ता  का  विषय  है  कि
 प्रभी  हाल  मैं  राजधानी  मैं  me

 जूते  विचार”
 के  नाम  पर  संगोष्ठी द्वारा  विदेशी  पैसे  का
 विमर्श  प्रदर्शन  हुआ।  अ्श्मवारी  रिपोर्ट
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 के  अनुसार  इस  विचार  की  एके  संगोष्ठी
 दिल्‍ली  के  पंचतारक  प्रतिष्ठा  होटल  मौर्या

 में  आयोजित  हुई  जिसमें  लगभग  600  पगों
 की  शानदार  मेहमाननवाजी की  गयी  एवं  शांति
 भोज  पारो जित  हा  जिस  पर  लगभग

 50,  000  ₹०  wage  होंगे  ;  इसको  भात  देंगे

 के  लिए  ग्रशोक  होटल  में  500  लोगों  के

 शानदार  प्रीतिभोज  का  प्रायोजन  हुआ  भौर

 शायद  तीसरा  प्रायोजन  ताजमहल  होटल  में

 हुआ  जिसमें  भी  उतनी  ही  संख्या  में  लीग
 पार  ।

 मै  किसी  भी  विदेशी  देश  से  मंत्रों  की

 बात  समझ  सकता  हूं  कल्लु  मुझे  समझ  में

 नहीं  प्राता  कि  एक  एक  प्रीतिभोज

 पर  50-60  हुजूर  स०  कहां  से  खर्च  किए
 गे?  जिन्होंने  भोज  निमंत्रित  किया  था

 क्या  उसके  पास  इसकी  हैसियत  है?  क्‍या

 उन्हें  किलो  विदेशी  राष्ट्र  से  खर्च  करने  को
 पिला  कौर  उनका  प्रसार  हो  ?  यदि  ऐसी
 बात  है  ती  इस  से  भ्रमित  शर्मनाक  शौर

 खतरनाक  बात  कुछ  नहीं  हो  सकती?

 विदेशी  दूतावास  की  राजनीति में गिरफ्त  कुछ
 लोग  इसे  व्यापार  समझ  कर  भी  करेंतों  भी

 सह  खतरनाक  है  ?  बुद्ध,  महावीर,  गांधी  के
 विचारों  पर  संगोष्ठी  करने  के  लिए  दत
 आयोजकों  के  पास  न  पैसे  हैं  न समय  t  इसी
 लिये  यह  स्पष्ट  है  कि  थैली  किसी  की,  प्रौर
 खर्च  करने  वाले  कोई  दूसरे  हैं

 मैं  प्रधान  मंत्री  जी  से  इसकी  अविलम्ब

 जांच  करने  की  प्रां वा  करता  हुं  ।  विदेशी

 चन  का  प्रवाह  जितने  ही  जोरों  से  होंगा,
 भारत  को  राजनैतिक  प्रस्थिरता  उसी

 प्रदूषित  मैं  बढ़ेगी  I  wer युग  के  मुगलकालीन

 शान शौकत  को  मात  देने  वाले  इन  भव्य
 भोजों  के  प्रायोजकों  पर  कड़ी  निगाह  रखनी

 चाहिये  प्रौढ़  प्राय कर  विभाग  की  जांच

 तुरंत  शुरू  कर  कर  देनी  चाहिये।  तथा
 क्राइम  ऐक्सस्रेंज़  एक्ट  के  तहत  भी  इसकी
 जांच  जरूरी  है।

 dele  BIT  ह ड

 (iv)  Reaxatiew  of  AcE  BS.  ron
 Comsamnetar,  Proty

 DR.  VASANT  KUMAR  PANDIT
 (Rajgarh):  Sit,  baving  been  allowed
 under  Rule  377,  I  wish  to  raise  the
 following  matter  of  urgent  public
 importance:

 The  unemployed  Commercial  pilots
 numbering  about  500  are  facing  great
 hardship  and  utter  frustration  since
 the  last  five  to  seven  years.  These
 young  pilots  trained  at  Government
 cost  are  unable  to  get  employment  due
 to  the  faulty  policy  of  the  Govern-
 ment

 The  Indian  Airlines  hag  clamped
 limit  due  to  which  many  commercial
 pilots  waiting  in  the  queue  for  several
 years  will  become  time-barreg  and
 remain  unemployed  for  the  whole  of
 their  lives  But  since  972  the  age
 limit  was  33  years  and  in  respect  of
 scheduled  castes  35  years.  If  this  age
 limit  is  not  relaxed  to  age  35  and38
 for  S/C  ang  S/T,  the  unemployed
 Commercial  pilots  stand  to  suffer
 while  the  Government  stands  to  loose
 trained  personnel  as  wel!  as  crores  of
 rupees  spent  on  their  training.

 One  fails  to  understand  why  these
 unemployed  pilots  who  are  iike  the
 second  line  of  defence,  are  being  pre-
 vented  from  employment  while  the
 Indian  Airlines  and  Air  India  are  in-
 ducting  pilots  from  Defence  Forces.

 The  International  Federation  of
 Pilots  Association  has  emphasised  the

 ‘need  of  putting  a  thirq  pilot  mm  each
 flight  for  reasons  of  safety.  Besides,
 it  is  common  knowledge  that  the
 Boeing  Pilots  are  being  overworked
 and  several  times  suffer  from  fatigue.
 The  Indian  Airlines  is  paying  more
 than  a  lakh  of  rupees  per  month  as
 Overtime  Charges  and  special  two-
 pilot  allowance  to  the  pilots,  who  are
 over-Worked,  while  in  this  very

 cemaunt,  more  than  00  pilots  could  be
 employed,

 The  unemployed  Commercigt  Pilots
 are  trained  for  specialised  job,  hence
 there  ig  no  other  avenue  af  emplay~
 ment  open  for  them,  In  view  of  this,


